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of Ihe National Rayon Corporalion is sold 
at 15 to 20 per ecnt below market rates 10 
MIS NBt!in Dass Phool Chand & Co., 
Raman Lal Ama, Nalh & Co. and MIS 
NatioJi'al Arl Silk Co. LId., in 
whom Raaik lal Chinoy is directly 
associated : a~d 

(b) if so, the reaction of Government 
thereto. ? 

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) : (a) and (b). According to Ihe 
Inspection Report under Section 209;4) of 
tbe Companies Act, 1956, it appears that 
dUring 1966, sales of rayon yarn made by 
the company 10 Messrs Nalioncl Art Silk 
(Private) Ltd., amounted to 1.2% of the 
total sales of the yarn made by tbe company. 
During 1967 to 1969 tbe aurepte sales 10 
all Ihe Ihree parlies (referred 10 in Ihe 
question) ranged from 8.3% 10 20.8}'n. 

The rales charged by Ihe company to 
these firms are also slaled 10 be the lame 81 
those charled 10 other customers and were 
in accordance with Ihe rates filled by Ihe 
company for a particular sale period. How. 
over, in Ihe Inspection Report, Ihere are 
references to some benefits having been 
passed on to these parties in an indirect 
method. 

According 10 tbe inspection Report Ibe 
company passed resolutions under Section 
360 of Ihe Compaoies Act, J 956 before 
entering inlo ;onlracls with these parties. 
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Seizure of Tobarro Stock 10 
Udaipur Dlllrirt 

sm. SHRI LATAFAT.A:U KHAN: 
Will the Minisler of FINANCE be pl~ased 

to state: 
(a) whelher it is a fact that about 1900 

KIS. of tobacco was seized in the month of 
June 1970 from onc, Sbri Lal Chand in 
Tehsil Salumber, diatri.t Udaipur: 

(b) if so. the action taken in the mailer 
and the o"tcome thereof? 

THE MINISTER OF COMPANY 
AFFAIRS (SHRI VIDYA CHARAN 
SHUKLA) : (a) Yes, Sir. 1857 KII. of 
lobacco was seized on 7th June 1970 from 
Shri Lal Chand in Tehsil Salumbor, District 
Udaipur. 

(b) A show cause notice bas been iuued 
and the case is now under adjudication. 

Dlrert D. T. U. BUI Senlre betweea 
Tlkrl Kalaa border aod Ramablaba. 

Puram 

5176. SHRI YAMUNA PRASAD 
MANDAL : Willth. Minister of SHIPPING 
AND TRANSPORT be pleased to stale: 

(a) whetber it is a fBct that a number 
of Government offices are aituated in 
Ramakrishna Puram, New Delhi; 

(b) whelher representations bave been 
received for starting a direct D. T. U. bus 
service between Tikri Kalan border aod 
Ramakrishna Puram ; and 

(c) if 50, the action taken thereon 7 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes. 

lb) Yes. 




